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IN THE CENMRAL ADMINISTRATIVE TRIBUNAL,J{DHPUR EENC

J(DHPUR

H,

Date of order 10.4.2000

DA, No, 59799 L )

Raju S/0 Shri Sapwar Lal aged ahout 28 ye'ars, R/C

:

Goga Gate, Harijan Basti, Mandir-Wali Gali, Bikaner,
resently woarking as COntlnﬂent owceper, at B.L;xaner

Post Office.,

.. Hpplicant.
V3o ‘

‘ment of POsts, Ministry of Communication,
Dak Bhawan, New De lhi.

The Post Master, Departrment of Post, Head
Post Office, Bikaner. 334 00l..
i, . : ) -R.e Spotﬁem Se

* e e 0

r JManoj Ehcndari Counscl for the appllc:ant.
Mr.Vineet: Hat;hur COLJ’]SC-:]. for the respordents.
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HONSBIE MR .A.K.MISRA, JUDIC AL MEMBER \
HOK'BIE 'R GOPAL SINGH,ADMINISTRAT IVE MEMBER

® 8 6o &

PER HON'BIE MR GOPAL S INGH,ADMINISTRAT IVE MEMBER

" In this applicetion,under Section 19 of the

'Admipistxfétive Tribunals act, 1985, the applicant

has prayed —fox' the following re l,i@'fs P

(LY by ansppropriate order or directin, the

1.~ Uniom of Irdia through the Secretary, Depart.

respondents be directed to grant the regular

pay scale to the applicant On the post of
Sweeper with =l7 conseque“tlgl ‘renefits.,

(ii)by an appx 0priate,or.der or direction,the
respondents be directed to consider the case
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of the applicant to grant him the permanem. ‘
status Of Sweeper as a Class IV employee after

completion 0f 10 years of service with all
.consequential benefits. 4 -

020

(iii)that: in the alternative, without prejudice
t'o above, the respondents be directed to consider
the Ccase of the applicant for the grant of tem-
porary status as per the scheme laid down by the
Respondent Departient for the reqularmsat ion ‘
of ’che Casual and COntlno?nt s(-af-F

{(iv) b's_.t' an appr opriate order or direction, t he
respondents be directed not to terminate the.
services of the appliC'Ant from the post  of .
Sweeper on which he is discharging the duties ~
contl:}qusly from last more than 16 years.

(v) any other appropriaste order or direction which
may be considered just and proper in the facts

. and circumstances Of the case may kirdly be
‘passed 1in faVOur of theapplicant.

i 2, . Hwe’v'er,_dux“ing 't‘ne hearing'qf the case,f'tllae'- o
‘learned coumsel for the applicant r,estricﬁed the préver

for COnslderation of the case Of the applicdnt {:cx appo;mt-

rent on regular basis as and wben a cleczr vacancy is avaie

+c,ble in the De1:»Eur‘<:men1:o

3. We have considered the prayer of the applicant.
8§ ince the applicarxt has put-in more than eighteen years

of service with the xeapopd,e tSe, thOuch On part-t:me

basis, we consider. it appr 1ate to dlspose of the case

PRI

‘} 7 with a dirac‘c icn to t he respondents”m conslder the case

of the app‘icent eympathetlcally as per the letter A‘rmexe

F’-/Z gated 16. 8. 1991
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4,  - The Qlclnal Appllc ation J.S dlsp0£ﬂ Of

accOrdingly. No @ der _as‘to costse .. . o y
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- Part 11 and m el w)/é

in my presence on
under the samrvisxon ni
gaation officer
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